659 PM Bil introduced

introduce a Bill further to amend the Consti-
tution of india is;

MR. CHAIRMAN: The Question 1s;

* That leave be granted lo introduce a
Bill further to amend the Constitution of
India.”

The motion was adopied

SHRI SYED SHAHABUBUDDIN: | in-
troduce the Bill .

P

16.47 hrs

CIVIL DISTURBANCE VICTIMS COM-
PENSATION BILL"

[English)

SHRI SYED SHAHABUDDIBN
(Kishanganij) : sir, | bag to move for leave to
introduce a Bill to provide for the payment of

bythe Stateto cltizens or their
dependents for injury suffered and damage
to property in the course of civil disturbance,
riot or commotion

MR. CHAIRMAN : The question is:

“That leave be grantedto introduce a Bill
1o provide for the payment of compen-
sation by the State to citizens or their
dependents for injury suffered anddam-
age to property in the course of civil
disturbance, riot or commotion.”

The motion was adopted.

SHRI SYED SHABABUDDIN: | intro-
duca the Bill.

16.48 hrs.

PREVENTION OF INSULT TO NATIONAL
HONOUR (AMENDMENT)BILL" (INSER-

TION OF NEW SECTION 4)
[English]
SHRI SYED SHAHABUDDIN

MARCH 27, 1982

PM Bill introduced 680

(Kishangani): Sir, | beg to move for leave to
introduce a Bill to amend the Prevention of
insults to National honour Act, 1971.
MR. CHAIRMAN: The quastion:
“Thatleave be gramtedto introduce aBill
to amend the Prevention of Insuits to
National Honour Act, 1971.7
The motion was adopted.

SHRI SYED SHABABUDDIN; | intro-
duce the Bili.

16.49hrs
CONSTITUTION (AMENDMENT) BILL*
(Amendment of Article 269e, stc.)
[English}]

SHRI ARJUN CHARAN SETHI
(Bhadrak): Sir, | beg to move for leave to
introduce a Bill further to amend the Consti-
tution of India.

MR. CHAIRMAN: The question is:

“That leave be gamnied to entroduce a

Biil further to amend the Condition of

india.”

The motion was adopted

SHRI ARJUN CHARAN SETHI: | Intro-
duce the Bill.

16.50. hrs.

POPULATION CONTROL BiLL"
[ Transiation)

SHRI BHAGWAN SHANKAR RAWAT
(Agra): Mr. Chairman, Sir, | beg to move for

leave to introduce a Bill to provide for popu-
lation controlthrough compulsory sterilisation
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